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IN THE HIGH COURT OF JUDICATURE AT PATNA
ELECTION PETITION No.8 of 2020

Vijay Kumar Yadav Son of Late RamaubtarYadav.Resident of Village-Mouji, Police
Station- Samastipur, District- Samastipur, Pin Code-848205.
... ... Petitioner/s
Versus
1. Election Commission of India through its Secretary. Resident of Nirvachan Sadan, Ashoka
Road, New Delhi-110001.
Tej PratapYadav Son of Lalu Prasad Resident of 208, Kautilya Nagar, M.P. MLA Colony,
P.O.- B.V. College, Police Station- Hawai Adda, District- Patna.
Raj Kumar Ray Son of Not Known JDU Candidate.
Arjun Prasad Yadav Son of Not Known Jan Aadhikar Party, Candidate.
Manish Kumar Son of Not Known Lok Jan Shakti Party, Candidate.
Virendra Kumar Son of Not Known R.S.S.D., Candidate.
Bhanu Pandit Son of Not Known Rashtriya Jan TantrikVikash Party, Candidate.
Dilip Kumar Mukhiya Son of Not Known A.A.M., Candidate.
Sanjeev Kumar Son of Not Known Independent, Candidate.

>

A

...... Respondent/s

Appearance:
For the Petitioner/s : Mr. Amresh Kumar
For the Respondents/s : : Mr. Jagnnath Singh
Mr. Tej PratapYadav
Mr. Gajendra Prasad Yadav
Mr. Navnit Kumar
Mr. Md. Ghulam Mustafa

CORAM: HONOURABLE MR. JUSTICE SUNIL KUMAR PANWAR
ORAL ORDER

22 15-05-2023 Learned Counsel for the petitioner submits thathe has filed an affidavit
after publication of notice in two daily newspapers namely Hindustan (Hindi daily newspaper) and
the Times of India (English daily newspaper) dated 15.04.2023 and 16.04.2023respectively for
withdrawal of this election petition.

The notice has already been published and nobody has come to substitute the election
petitioner inthis matter within stipulated period of time in terms ofsub-section (2)(c) of Section 110
of the Representation of the People Act, 1951.

In view of the above circumstances, the petitioner is allowed to withdraw this election
petition.

Accordingly, I.A. No. 03 of 2022 is allowed and the Election Petition stands withdrawn.

Sd/-
(Sunil Kumar Panwar, J)
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ELECTION COMMISSION OF INDIA

NOTIFICATION
30 June 2023

No. 82/BR-L.A/(08/2020)/2023:—In pursuance of Section 106 (b) of the Representation of
the People Act, 1951 (43 of 1951), the Election Commission hereby publish Order dated 15"May,
2023 of the High Court of Patna, Bihar, in Election Petition no. 08 of 2020.

By Order,
SUJEET KUMAR MISHRA,
SECRETARY,
ELECTION COMMISSION OF INDIA.
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In view of the above circumstances, the petitioner is allowed to withdraw this
election petition.

Accordingly, I.LA. No. 03 of 2022 is allowed and the Election Petition stands withdrawn.
Sd/-
(Sunil Kumar Panwar, J)
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